
State V/s Vikas Jha 
FIR No. 131/19 
P.S. Civil Lines 

U/s 420/120B IPC 

11.12.2020 
Vide Office Order No. 1277/22595-765 DJ(HQJCovid Lockdown/ Physical Courts 

Roster/ 2020 dated 25.11.2020, matters are taken up physically.
ne present application for grant of bail Uls 437 Cr.P.C. has been moved on 

behalf of applicantlaccused Vikas Jha s/o Late Ram Pratap Jha. 

Present Sh.A.K. Shukla, Ld. Substitute APP for State. 

Ms. Alisha, proxy counsel for applicant/accused. 
Reply of IO has been filed electronically. Copy off same has been 

sent to Ld. Counsel for the applicant/accused electronically. 

It is submitted by proxy counsel that main counsel is not available 

today and therefore, she seeks adjournment for today. 
Heard. 

In view of submission, be put up for arguments on the bail 

application on 17.12.2020 (physical hearing date). 
One copy of the order be uploaded on Delhi District Court Website. 

Copy of order be also sent to the e-mail of jail superintendent and SHO PS Civil 

Lines/Sadar Bazar and Ld. Counsel for the applicant. The printout of the 

application, reply and order be kept for records and be tagged with the final 
report. 

(SHIVLI TALWAR) 
MM-06(C))THC/Delhi/11.12.2020 



FIR NO. 528/20 
P.S. Civil Lines 

U/s 279/337/304A IPC 
11.12.2020 

Vide Office Order No. 1277/22595-765 DJ(HQ]/Covid Lockdown/ Physical 
Courts Roster/ 2020 dated 25.11.2020, matters are taken up physically. 

This is an application for releasing of vehicle bearing No. UP-14-EL- 

3840 on superdari filed by applicant/ registered owner Sh. Gyanendra
Kumar Maheshwari.

Present: Sh.A.K. Shukla, Ld. Substitute APP for State. 

Sh. N.K. Sharma, Ld. Counsel for applicant alongwith 
applicant in person. 

Since reply has not been filed by 1O concerned, let notice be 

issued to 10 concerned to file reply to the present application for 

14.12.2020. 

(SHIVLI TALWAR) 
MM-06(C)/THC/Delhi/11.12.2020 



FIR No. 0323/20 
P.S. Sadar Bazar 

U/s 379/356/411 IPC 11.12.2020 

Vide Office Order o. 1277/22595-765 DJJHOVCovid Lockdown/ Physical Courts 

Rosterl 2o20 dated 25.11.2020, matters are taken up physically. 
This is an application for releasing of mobile on superdari filed by applicant Sh. 
Ashok Kumar. 

Present Sh.A.K. Shukla, Ld. Substitute APP for State. 
Sh. Ashok Kumar, applicant in person. 
Reply filed by the IO. Same is taken on record. As per the reply, it is stated 

that o has no objection in releasing the mobile phone Mobistar IMEI NO. 

911650252175740, 9116500252175757 to the applicant Ashok Kumar as it is no more 
required for the purpose of investigation. Instead of releasing the said mobile on 

superdari, I am of the considered view that the aforesaid mobile has to be released as 

per directions of Hon'ble Supreme Court in case titled as "Sunder Bhai Ambalal Desai 

Vs. State of Gujrat, AIR 2003 SC 638, which has been reiterated by Hon'ble High 
Court of Delhi in case titled as "Manjit Singh Vs. State". 

Considering the facts and circumstances and law laid down by higher 

courts, above said mobile be released to the applicant on furnishing security 

bond/indemnity bond as per valuation report of the aforesaid mobile. Accordingly, 10 is 

directed to get the valuation done of the mobile phone prior to releasing the same to the 

applicant, as per directions of Hon'ble Supreme Court. Coloured photographs of the 

mobile phone be also taken as per rules. 

Copy of this order be given dasti to the applicant. One copy of the order 

uploaded on Delhi District Court Website. Copy of order be also sent to the e-mail of 

SHO PS Civil Lines/Sadar Bazar and Ld. Counsel for the applicant/applicant. 

(SHIVLI TALWAR) 
MM-06(C)/THC/Delhi/11.12.2020 



FIR No. 222/20 

PS Sadar Bazar 

State Vs Vicky @ Punjabi 

Us 454/380/41 1/34 IPC 

I1.12.2020 

Vide Office Order No. 1277/22595-76s DJ(HOYCovid Lockdown/ Physical Courts 

Roster/ 2020 dated 25.11.2020, matters are laken up physically.
Present: Sh.A.K. Shukla. Ld. Substitute APP for State. 

IO HC Mithun Kumar in person. 

Information sheet and death summary in respect of custodial death of 

prisoner Vicky @ Punjabi who died on 30.10.2020 at 04.30 PM at DDU hospital 

has been received from Superintendent of Prison, Central Jail No.3 Tihar, New 

Delhi vide letter No. F.3/SCJ-03/AS (UT/ 2020/4829 dated 03.11.2020. 
Perused. 

IO submits that charge-sheet is almost ready and shall be filed soon 

before the Court. 

In view of submission of IO, Ahlmad is directed to tag the 

information sheet and death summary of accused alongwith charge-sheet as and 

when same is filed before the Court. 

(SHIVLI TALWAR) 
MM-06(CTHC/Delhi/11.12.2020 



State V/s Shahbuddin 
e-FIR No. 034620/19 

P.S. Sadar Bazar 
U/s 379/411/34 IPC 

I1.12.2020 

Vide Office Order No. 1277/22595.765 DJ(HQVCovid Loekdown/ Physical Courts 

Rosterl 2020 dated 25.11.2020, matters are taken up physically. 
An application for release of accused on personal bond has been moved. 

Present Sh.A.K. Shukla, Ld. Substitute APP for State. 

Sh. Abhishek Kumar Singh, ld. LAC for accused. 
Vide order dated 08.12.2020, IO was directed to file verification 

report of address of accused. Reply has been filed by I0. Same is supplied to Ld. 

LAC for accused. As per the reply, form 12 of accused has been sent by Post for 

the purpose of address verification, however, due to the present Covid pandemic 

situation, the address of accused has not been verified yet. IO seeks further time. 

Heard. IO is directed to expedite the process and file address 

verification report positively by 18.12.2020. 

(SHIVLI TALWAR) 
MM-06(CTHC/Delhi/11.12.2020 



e.FIR No.000400/2019 

PS Sadar Bazar 
U/s 379 IPC 

11.12.2020 

Vide Office Order No. 1277/22595-765 DJ(HOVCovid 

Lockdown/ Physical Courts Rosterl 2020 dated 25.11.2020, matters 
are taken up physically. 

Present Sh. A.K. Shukla, Ld. Substitute APP for the State. 

IO ASI Mukesh Kumar in person. 
Complainant namely Mr. Feroz Ahmed in person. 

by An application seeking status report has been filed by 

complainant. 
As per reply filed by 1O ASI Mukesh Kumar, untrace report in 

the present case has been prepared. IO submits that he seeks time to file 

the same in Court and he shall file the same tomorrow i.e. 12.12.2020. 

Heard 
In view of the submissions made by the IO, accordingly, put up 

for 18.01.2021. 

(SHIVLI TALWAR) 
MM-06(C)/THCIDelhi/11.12.2020 



State V/s Aas Mohd. Etc. 

FIR No. 189/18 

P.S. Civil Lines 

U/s 429 IPC& 11A PCA AAct 

11.12.2020 
Vide Office Order No. 1277/22595-765 DJ(HQJCovid Lockdown/ Physical courts 

Rosterl 2020 dated 25.11.2020, matters are taken up physically. 

Present Sh.A.K. Shukla, Ld. Substitute APP for State. 

Sh. Neeraj Sharma, Ld. Counsel for the applicant. 

Since reply has not been filed by IO concerned, let fresh notice be 

issued to IO concerned to file reply to the present application for 18.12.2020. 

(SHIVLI TALWAR) 
MM-06(C)/THC/Delhi/11.12.2020 
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State Vs. Sumit 
U/s 392/394/34 IPC 

FIR No.320/2020 
PS Civil Lines 

11.12.2020 

Vide Office Order No. 1277/22595-765 DJ(HOJCovid 
Lockdown/ Physical Courts Rosterl 2020 dated 25.11.2020, matter is 

taken up through video conferencing on Cisco Webex. 

Present Sh. A.K. Shukla, Ld. Substitute APP for the State. 

Sh. Nitin Gupta, Ld. Counsel for the accused has joined the 

V.C. 

An application for surrender of accused Sumit has been moved 

by Ld. Counsel. 

Ld. Counsel for accused has submitted that the accused was 

granted interim bail on 09.11.2020 by this Court, which was further 

extended by Ld. Sessions Court till 07.12.2020, pursuant to which the 

Court ordered the accused to surrender before the concerned authorities. 

It is submitted that on 07.12.2020, accused went to Tihar Jail to surrender 

before the authorities but the jail authorities refused to take him into 

custody on the ground that after 8:00 PM, they do not take any new under 

trial in custody and asked him to surrender before the Court. 

At this stage, Ld. Counsel for accused has moved an 

application for extension of time of surrender of accused/ extension of 

interim bail of accused on the ground that the accused was found COVID- 

19 positive on 09.12.2020 after having been tested at the Government Van 

at Sheikh Sarai and advised 17 days home isolation till 27.12.2020. 

Ld. Substitute APP for the State has opposed the present 

application for extension of time of surrender of accused/ extension of 

interim bail of accused on the ground that there have been many instances 

Contd.....2- 



of fake 
COVID-19 reports being prepared. 

Heard. Record perused. 

The interim bail of accused was extended till 07.12.2020 by the 

d. ASJ, Sh. Sanjay Sharma-ll. Thus, this Court does not deem it fit to 

further extend the interim bail granted by the Ld. Sessions Court, hence, 

the accused is at liberty to approach the Ld. Sessions Court for extension 

of interim bail. 

However, Ld. Counsel for accused prays for interim protection 

for a period of two days until he files an application for extension of interim 

bail before the Ld. Sessions Court. 

Heard. 

In view of submission made by Ld. Counsel for accused that 

accused is COVID-19 positive and has been advised 17 days home 

isolation and in view of prayer that interim protection be granted to accused 
for two days in order to file an application for its extension before the Ld. 
Sessions Court, the accused is granted interim bail for 2 days till 
13.12.2020. 

IO concerned is directed to verify the COVID-19 report of 
accused and file report on 14.12.2020. 

The present applications stand disposed off accordingly. 

(SHIVLI TALWAR) 
MM-06(C)THCIDelhil11.12.2020 


